
ACT No, XXIV on;. 11858, 

(Received. the ussent of the Governor Ge nerd on t i e  2272d June 1558.) 

- 

AN ACT 10 cotttinue for siz month  the privileges g ~ a n t e d  by Act I of  1844 to 
certain memhers of the family, houseioZll, and retinue of Lis lake Highness the 
Nubob of the Cumatic. 

WHEREAS a Bill to continue certain privileges and immunities to the 
family and retainers of his late Highness tlle Nabob of 

6 lJrenmble. 
the Carnatic, was read a second time iu tlie Legislative 

Council and referred t.o a Select Committee of the said Co~uicil on the 5th 
day df June  1858 ; and whereas, according to the Stancling Orders of tile 
said Council, such Bill must be published twelve weeks bcfore@the Select 
Committee can report thereon ; and whereas the prokection granted by A c t  
X V I I I  of 1557 to certain members of the family, household, alicl retinue of 
the said late Nabob will expire on the 4th day of Ju ly  1858, and i t  is expe- 
dient that sucli protection should be continued until after the Repolat of t he  
Select Committee upon the above.mentioned Bill shall have been presented 
to, arid the said Bill shall have been fully considered by the Legislative Co~zn- 
cil: It is enacted as follows :- 

I. No writ or process shall, a t  any ttime within the p:.rioJ of six monthn 
from the time of the passing of this Act, be sued forth or 

KO process to issae 
against the family or rc- prosecuted against the person, goods; or property of spy  
tinoe of the late Nabob 
of tlie Carnatic for six person whose name wes included in ally list wllicli was 
mouths, unless with the 
.consent oftlle Governor publishecl under tlie provisions of thc said Act 1 of 1844, 
in Comlcil. and which was in force and effect for t h g  purpose of the 
said .Act a t  the time of the death of his said late Highness the Nabob of the  
Carnatic, unless such writ or process shall be suecl forth or proseciltecl 
\vitll the consent of t he  Governor in Council of Port Saint George first had 
and obtained, such consent to bc testified by the signature of the Secretary 
or one of tlie Secretaries of Govc.~-nme&. 

11. Every writ or process, which shall be sued forth or l~rosecuted 

Proccssissocdcoull.ol.y contfary to blie provisions of this Act, shnll he uttrrly 
t o  the Act TQ be roiJ, null \ioiJ, 


